IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: }

AT HYDERABAD

ORIGINAL-APPLICATION NO.26-0f 1995

'
DATE-OF - JUDGMENT: - 24fh-July, - 1996

BETWEEN:
Smt. M.VIJAYALAKSHMI

and

1. The Secretary}
Central Board of Direct Taxes,
North Block, New Delhi,

2. The Chief Commissioner of Income Tax,
Andhra Pradesh,
Ayakar Bhavan, Basheerbagh,
Hyderabad,

3. The Assistant Commissioner of Income Tax,

Circle I, Vijayawada. _ . Respondents
|

COUNSEL FOR THE APPLICANT: Shri GVRS VARA PRASAD

COUNSEL FOR THE RESPONDENT: SHRI N.R.DEVARAJ,$R.CGSC

CORAM:

HON‘BL%féﬁRI R.RANGARAJAN, MEMBER (ADMN.)

JUDGEMENT

(AS PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN. )

GVRS Vara Prasad, learned counsel for the applicant and

Shri N.R.Devaraj, learned senior standing ¢punsel for

the respondents.
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because of that a furthgr

responsibilities and

consequential direction to the respondents tF fix her
pay on promotion to the cadre of Income Tax|Inspector
under FR 22-C with effect from the date of hér joining

as Income Tax Inspector and grant arrears.

3. When thig case came for hearing, tré learned
standing counsel for the ‘respondents broqut to my
notice that in similar cases which were Jecided by
Principal Bench/Chandigarh Bench of this Tribdnal in OA
392/PB/93, 406/PB/93 and 117/CH/93, an SLP jhas been

filed in the Supreme Court in C.C.No.28769/94|-and hence

the 1learned stahding counsel suggested ['that the
ARPLLLGEIL MAY JuUiil G @i et us v oius e wiee ~Lo,
4, The above suggestion was consideréﬁ by the

learned counsel for the applicant and he n&w submits
1

that he will withdraw this OA and await for final out-
i
come of the SLP filed in the Supreme Court and approach

this Tribunal when necessity arises thereafter.

5. In view:- of the above, the appiicant is

permitted to withdraw this OA with the coAdition as

above.

6. In the result, the OA is disposed of as

withdrawn. No costs.

(R.RANGARAJAN)
MEMBER (ADMN. )}

DATED: - 24th-July,-1996
Open court dictation.

|
vsn |

?

i




. F
. I
T . -
(‘ , -
/‘\_/ . . ‘
I - I
. ; ! -
) t 3 @ L i
I E
f! ’ .
0.3,26/95+ T v
f i
1 . \l
Il
J |
| I !
Cepy te: ﬁ i
|
1., The Secretary, central Board eof Direct Taxes, North Bbeck
New Delhi, !, 1
2. The Chief Commissiener of Income Tax,“A ePa, Ayakar Bhavan,
Basheerbagh, Hyd. f| |
\l '
3. The Asst. Cemmissioner of Inceme max, 'circle I, Vijayawad smm
i
. Aea manv +o Sri, GeV.R.S,Vara Prasad, advocate, CAT, Hyd.
5, One copy to Sri. N. R,Devaraj, Sr. CGBL, vars sark .
11
6. One copy to Library, CAT, Hyd. : ’ i
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